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(b) whether Administration of Madras
Depot and all the recognised and Un-recog-
nised Unions, except Employees Union
of Madras Depot have reported to the
Directorate General of Health Services
New Delhi about the illegal activities
and violation of code of discipline of the
Employees Union of Madras Depot in the
recent past and if so, what action has been
taken against the Employees Union ;

{c) whether the jllegal activities of
Emrployees Union, Madras Depot were
increasing and if so, what action has been
taken against Employees Union, Madras
about their illegal and unlawful activities ;
and

(d) whether there is any proposal to
prevent the zbove in future and if so, the
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSH!) : (a) and (b).
tration of Madras Depot as well as the
Government Medical Stores Depot Workers
Union had alleged that the Employees®
Union were indulging in anti-labour activi-
ties and violating code of discipline. How-
ever, the Rcgional Labour Commissioner,
has not confirmed it. ’

(c) and (d). Do not arise.
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Political Solution of Kampuchea

4990. SHRI K. MALLANNA ¢ Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there have been any notice-
able political development within Kam-
puchea which may facilitate recognition of
Kampuchea as a neutral State by the Inter-
national community ; and

(b) whether Government of India are in
touch with the parties concerned to secure
the emergence of an independent and neu-
tral Kampuchea ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) The situation
in Kampuchea scems to be stabilizing





